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© Act No. XVIIof 1949 .

[PassEDp By THE DOMINION. LEGISLATURE}

(Recoivéd. the assent of the Qovernor-General on the 1st April, 1949.)

" An Act %o provide for the removal of certain existing discriminations in favour ‘

of EBuropeans and Americans in the criminal law of the Provinces of .
India.

W HEREAS it is expedient to provide for the removal of cerﬁam éxmtlng dis-. .
criminations in favour of Buropeans and Arericens in the criminal law of

~ _the Provmces ©of India;

It is hereby enacted as follows:—

"1. Short title, extent and commencement.—(7) This Act may be called the
Criminal Law (Removal of Racial Discriminations) Act, 1949

(2) It extends to all the Provinces of Indla

) Ib ‘shall come into-force on such. da‘ﬁé ag the Central Govemmen(s may,
by notification in the official Gazétte, appoint in this behalf.

2. Amendment of Act .XLV of 1860.—In- the Indian Pensl Oode (XLV, of -
1860),—

(1) in section 53, the words “Thtrdly,—PenaI servltude, shall be
omitted;

(2) section 66 shall be omlﬁted

~ . (8) in section 222, the words ‘‘or pensl serVItude for life,” and *'o
penal servitude’”™ shall be omitted;

{4) in seotlon 2925, the words “pen'al serv;tude," ‘ahall be omitted.

8. Amendment of Act V. of 1898.—In the Code of Criminal Procediire, 18%
(V. of 1898),— . €

(1) in sub-section (I) of section 4,
{a) clause (i} shall be omitted; -
(b) for clause (j), the followmg clause ' shall be . substituted,

namely;— "

(f) ‘‘High Court"” mesns ‘the h:ghest Court of criminal ap-
"peal or revision for any local ares; or, where mno such Court %1
established under any law for the tlme bemg in force, such offi-
cer as the Provincial Government may appoint in thig behalt 75
(8) sections 20A, 844, 275, 284A and 285A shall be omitted;
(8) in section 81%, the proyiso shah be nmitted; "

(4) in sectlon 326,—.

T

~

(a) in sub- -gection (1), the words * ‘and including, where any acous-
ed person is an European or an American, as many Europeans or

Americans ‘a8 may be required for the purpose of choosing jurors or.
assessors for the trial’ shall be omitfed;

(b) sub-sections (3) and (4) shall beé omitted;

© {5) 1n ‘section 3870, in clavse d) the brackets . and wordé "exgepg ;x;
Mmo&wiﬁ'«mp&mBnﬁnﬁh jeet)™: shall be om
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(6) in section 393, in clause (b), the words ‘ot to penal servitude,’
shall be omitted; :

(7) in sectxon 306,— : -
(a) in_sub-sections (1) and (3), the words “penal servitude’” shall
be omitted;.

. (b) in clause (w) of the Explanation, the Words “‘or penal servi-
<tude” ‘shall be omitted;

(8) in section 397, the Words penal-.ser.vi,tude", whefever they cceur,
shall be omitted; -

(9) in gection 398, in sub-section (2), the words “‘or penal servitude
. Ior-an offence punishable with imprisonment’’ shall be omltted aud for the

words ‘‘transportation or penal servitude’’ the words “‘or transportation’
shall be substituted;

. (10) in section 402 in sub- seehon 1), ’ohe words “‘penal servitude'
- shiall be omitted;

(11) Chapter XXXITI shall be omitted ; : .
(12) in section 478, in sub-section (2), the words and figures “and of

T Chapter XXXIIT in cases wheré that Chapter applies™ shall be ormtbed

(13) o section 480, sub-section (2) shall be onifted;

(14) section 491A shall be omitted;

(15) Chapter XLIVA shall be omitted; .

(16) section 534 shall be omitted; - o

(17) in Schedule IT,— : ‘ S
() in the second column relaﬁmg to section 222, the words ‘o

penal servitude for life’” and “‘or penal servitude’’ shad] be omitbed ;

(b) in the second column relating fo seomon 225, the words ‘penal
servitude’’ shell be omitted.. -

4. Annendhnent. of ‘Act, IIL of 1900. --~In bhe Pnsoners Act, 1900 (H{I dxf.
1900), . '

(}1) in sectxon 8, ‘the words “‘or penal servxt'ude , in both places whers
’ohey oceur, shall be omitted;

(b) Parb V shall be omitted.

‘5. Amendment of Act. XV-of 1603 —In the Ind1an Exbradxhxon Act, 1908
(XV of 1908),— '

S (a) in sechon 2, olause (a) shall be omlttpd

. - (b) ‘in sub- section (1) of section: 7 the words ““not beilg a Furopean

Bntlsh subject’’ shall be omitted. ‘

- 8. Amendment of the First Schedule to Act IX of 1808.—In the First
_Bchedule to the Indian Limitation Act, 1908 (IX of 1908), article 150A shall
be omitted.

7. Repeal ol Acts XXIV of 1855 and IX of 1874, -—-The Penal Serwtude Aci

1855, (XXIV of 1855), and the: Furopean Vagrancy Act 1874 (IX of. 1874),
are hereby _repealed. -
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